IN THE INCOME TAX APPELLATE TRIBUNAL
“A” BENCH, AHMEDABAD
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IR W H./1.T.A. No. 936/Ahd/2023
(faRoT ¥ / Assessment Years : 2017-18)
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42/43, Sabina Park, Bhalegj g |Ward -5, Anand
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Anand, Gujara - 388001
TATAT oI@r H./S383MT H./PAN/GIR No.: AANPH1966P

(Appellant) | .. ] (Responden)

et 30 A /Appellant by : | ShriVivek Chavda, AR
gt fr 3R A/Respondentby : | ShriJ L Bhatia, Sr. DR

Date of Hearing 29/02/2024
Date of Pronouncement 08/03/2024
ORDER

PER Ms. MADHUMITA ROY - JM:

The instant appeal filed at the instance of the
assessee is directed against the order dated Z%R9.passed
by the National Faceless Appeal Centre (NFAC), De#nising
out of the order dated 27.12.2019 passed by the, IWard-5,
Anand, under Section 143(3) of the Act for Assessm¥ear
2017-18.
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2. At the time of hearing of the instant appeale thd. Counsel
appearing for the assessee submitted before us that order
passed by Ld. CIT(A) is an ex parte one; out ofrfowtices two
were issued to the assessee during Covid periodthadther two
during July to September, 2023 where the assessee umable to
appear before the First Appellate Authority but wegqted for
adjournment which was not taken into considerataomd the issue
was finalized against the assessee. The Ld. Cduwgé his all
fairness also submitted before us that even betheeLd. AO, the
assessee could not appear because of this partioglason of
service of notice was made through e-mail whicholels to the
earlier counsel and neither the assessee nor tesept Counsel’s.
As the matter is ultimately finalized ex parte, thesessee prays
for another opportunity of being heard to represdris case
effectively before the authorities below. Such temtion made by
the Ld. AR has not objected by the Ld. DR.

3. Having heard the Ld. Counsel appearing for tlagties and
having regard to the facts and circumstances of tlse, we,
taking into consideration the impugned ex parteeordfind it fit
and proper to give a further opportunity of beingahd to the
assessee in order to prevent the miscarriage ofiges We,
therefore, set aside the issue to file of the LA@) for
adjudicating the same afresh upon considering thalence on

record or any other evidence which the assesseeahagse to file
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at the time of hearing of the matter. The Ld. CAJ(is directed

to pass orders strictly in accordance with law.

4. In the result, appeal preferred by the assessedlowed for

statistical purposes.

| This Order pronounced on 08/03/2024

Sd/- Sd/-
(ANNAPURNA GUPTA) (MADHUMITA RQY)
ACCOUNTANT MEMBER JUDICIAL MEMBER
Ahmedabad,; Dated 08/03/2024
S. K. SINHA True Copy
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